1N THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH

AT HYDERABAD

O.A.Ne. 671/95 | Date of Oxder : 18,3.98

BETWEEN 3

1. All Isdia R.M.5.Employees Uanion
Class III, Hyderabad Sertimg
Divisienal Bramch, Rep, by its
Presidert G.,Janardhan,

2. G.Janardhan «s Applicants,
AND

1, Chief Post Master Gameral,
A,P.Circle, Hyderabad,

2. Directer 8f Pestal Services,
D/e Chief Pest Master Gemeral,
A,P,Circle, Hyderabad,

3. Seniex Superimtendent R,M,S,
Hyderabad Sertimg Divisien,

HyGerabad, e« Respondents,
Ceunsel feor the Applicants .o Mr.B.S.A.Satyanarayana
CoumsSel for the Respoadents »s Mr.V.,Rajeswara Rao
CORAM:

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMY,)
HON'BIE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL,)

O RDER

X As per Hon'ble Shri B.S.Jdai Parameshwar, Mamber(J) X

Mr,B.S.A.Satyararayana, learned counrsel fer the
applicants amd Mr.,V,Rajeswara Ra®, learmed @tandimg ceunsel

fer the resmmdeﬁts .

2. There are two applicants im this OA, First applicant
is the All Inaia Empleyees Uniem, Class III Hyderabad So?ting
Divisienal Bramch, represented by its Presidemt and the secend
applicant is HSG II Sertimg Assistant, R.M.S, Hyderabad Sertimg

Divisien, Hyderabasd,
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R 1 2’.

'3, - It is stated that the Serting Office at Secunderabad

{was situated in an old building belenging te a private persen

. . - ducwve v
and that the surreundirgs of the building was met canve%?egt‘

| o werk te the empl@yees ai the buildimg, 1In that bu%%éiﬂgcw¢upb
;the empleyees of the sartimg staff went en agitatien em 15.5.95
famd 16,5.95. It is submitted that the higher autherities also
;had imspected the said buildimg and satisfied with the grievance
- @f the staff;warkiaé ig'the said building, However, the Senior

: Superirtendent of P@s£70ffiee5, RMS, by his letter dated 18,5.95

hod

T submitted a list of empl@yees whe ,absented from work en 15,5,95
- and 16,5.95 and further stated that the wages payable fer them for

1 thmse days shoeuld not be paid,

4, The applicants have filed‘this OA fer the following .

- reliefs 2~

() call feor tﬁe recerds and after perusal;

- (b) declare that the améugned erder was issued by R-2
at the instance of R-éifim vielatien of Primciples ef natural
justice and tharéf@re veid and illegal;

(c) daclara that R-2 and R-3 were primarily reupsnsible
far the agitatlom that took placm en 15,5,95 and 16,5, 95 was
enly due te the lethargy of the respendents by precrastinating
the setti&memﬁ with the owner; |

{a) canséég@thnget aside the impugned @rderliSSued by
R-é vide mamop ﬁ@;géﬂﬁycén/strike/l/gs dated 18,5,95, with a

directien t© the respondents te give the applicants a reascnable

AN
£

epportunity, PR

5. This Tribunal cannet decide as te whether the build irng

in which the Serting Office was housed was cendusive to work

= : )
by the employees. It i5 stated that they have recently vacated

the said building,
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6. The reasens for the staff absemtirg from duty em
15,5.95 and 16,5.95 has to be decided by the C,P,M.G.

impartially and witheut having amy bias.

7. It is only after the CPMG takes a decisiem as te the
juS{:ificati@n or otherwise ef the staff absentirng themselves
have
from the duty em 15,5,95 and 16,5,95, they a%e to censider the

question o f payment of wages for them,

8, Jhe CPMG should heard the views of the recognised umien
representatives before deciding the issue comsidering the
¥ ] -

material submitted be him by the urien represemtatives,

9. Jhe CPMG shall take a GeciSien withim 2 menths frem the

date ef receipt of a cepy ef this erder. -

%
i0. With the abeve directien the OA is disposed of,

( R ,RANGARATAT )
Member (Admm, )

Ne cests,

B.5. JAT-PAR AMESHWAR )
Member (Judl. )

. 9% .
&/ Dated : 18th March, 1998

(Pictated im Open Court) Q\h
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0A.671/85

Copy to i~

1. The chisf Post Master General, A,P.Circls, Hyderabad,

2. The Director of Postal Services; D/o Chief Post Master Ceneral,
A.P,Circle, Hyderabhad,

3. The Senior Superintendent R.M.S. Hyderabéd Sorting Qivision, Hyd,
» One copy to BSA.Satyaparayana, Advocata, CAT,, Hyd.

4

S. Ons copy to V.Rajeswara Rao, Addl,CG5C., CAT., Hyd,
6., One copy to BS2IRP (3J), CAT., Hyd.

7. One copy to O,R.{A), CAT., Hyd.

8

« Une duplicate copy.
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